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Judgement

Vineet Kothari, J.—The learned counsel for the parties submit that the present
case is squarely covered by the decision of this court in the case of A.C.T.O.,
Flying Squad, Bhiwadi v. Rathi Bars Limited (S.B. Sales Tax Revision Petition No.
26 of 2006 decided on May 22, 2007-- Rajasthan High Court, which is
reproduced below for ready reference:

S.B. Sales Tax Revision Petition No. 26 of 2006.
A.C.T.O. Flying Squad, Bhiwadi v. Rathi Bars Ltd.

Dr. Vineet Kothari J.

May 22, 2007.

Mr. Brij Sharma, for Mr. R.B. Mathur, for the petitioner.
Heard learned counsel for the petitioner.

This revision petition is covered by the several decisions of this court, therefore,
the same has been disposed of at this stage.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/assistant-commercial-taxes-officer-... Page 1 of 2



By concurrent findings of two appellate authorities below it was found in favour
of the respondent-assessee that no penalty u/s 78(5) of the Rajasthan Sales Tax
Act was imposable upon the respondent-assessee merely because at the time of
checking, though the relevant documents like bill and bilty were admittedly found
with the goods in transit, but declaration form No. ST-18C was not filled up
completely.

This court has held in a nhumber of similar cases that no penalty u/s 78(5) of the
Rajasthan Sales Tax Act is imposable in the aforesaid circumstances and no
question of law arises against concurrent finding of two appellate authorities
below.

Accordingly, there is no force in this revision petition as no question of law arises
for consideration u/s 86 of the Act. The revision petition is, accordingly, devoid of
merit and the same is, therefore, dismissed. A copy of this order be sent to the
respondent-assessee.

Sd/-
(Dr. Vineet Kothari J.)

In terms of the aforesaid decision, the present revision petition also stands
dismissed.
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